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mare 73] aoe, dear, feat 30 wratt 2018—ArT 10, Wer 1939 
  

  

afin ae fear 
Tareas, aeaqy Vasa, ATTA 

ara, fei 30 sat 2018 

W. Wh U-3-92-2017-1-aa (25).— nee de aftr , 2002 (ATH 20, F 2002) at aT 20 # SIMI 

(8) BRT ved eifscdl at yal Tena Su wes Wem, weg, ga fas wt aifrqaar wai WH-T-3-92-2017-1-4hF 
(164) feale 30 feast 2017 4 freafafad deter weit ¢, atalg, -— 

ater 

sar ofan F sie gen wee ‘sarge afiisaas ae gq fester 31 sad, 2018" & I UW, ste TT Ee 
“saga afifsan ax tq feats 1s wat, 2018"' watta fare a, 

Hee & Usa a a S aa sea, 
BRU UA, svaraa. 

we, feats 30 saat 2018 

HH. WH U-3-92-2017-1-tist .— and & Gfaar  arpede 348 avs (3) & aqe F, ga area a aR 

wus WH U-3-92-2017~1-Gia (25), fester 30 Wradt 2018 ar sth erpare Terme afer A wager Wali fear 

wet &. 

Teqyes & Ue FAA GT aa sreVrqaly, 

Ren at, stataa, 
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146 Heagest Tsrys, feat 30 sagt 2018 
  

Bhopal, the 30th January 2018 

No. F. A-3-92-2017-1-V-(25).—In exercise of the powers conferred by sub-section (8) of Section 20 of the 

Madhya Pradesh Vat Act, 2002 (No.20 of 2002), the State Government hereby, makes the following amendment in 

this department's Notification No.F. A-3-92-2017-1-V-(164), dated 30" December 2017, namely:— 

AMENDMENT 

In the said Notification for the figure and word "31" January, 2018 for Deputy Commissioner Commercial Tax”, 

the figure and word "15" February, 2018 for Deputy Commissioner Commercial Tax” shall be substituted. 

By order and in the name of the Governor of Madhya Pradesh, 

ARUN PARMAR, Dy. Secy. 

  

Prine, meal qu cen daa anni, neaee arr neate tate yrs, Horeat a aka den wat —2018.


